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14.32 hrs.

The Lok Sabha re-assembled at *thirty-two minutes

past Fourteen of the Cloch.

(Dr. Laxminarayan Pandeya in the Chair)

Title: Consideration and passing of the Salaries and Allowances of Officers of Parliament and Leaders of Opposition in Parliament
(Second Amendment) Bill, 2002.

MR. CHAIRMAN: Now, we take up ltem No.15 on today's Agenda Paper.

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

( SHRI SANTOSH KUMAR GANGWAR): Sir, | beg to move**:

"That the Bill further to amend the Salaries and Allowances of Officers of Parliament Act, 1953 and the
Salary and Allowances of Leaders of Opposition in Parliament Act, 1977, be taken into consideration."
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* At 1400 hours quorum bell was rung. No quorum was made. At 1404 hours quorum bell was rung again and no quorum was made.
At 1408 hours once again quorum bell was rung and no quorum was made. Thereafter, the Secretary-General informed the Members
present as follows:

"There is no quorum. So, the House cannot meet; and we cannot start the House till there is a quorum. Hon. Chairman has directed that the
House will re-assemble at thirty minutes past Fourteen of the Clock."

** Moved with the recommendation of the President.
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The question is:

"That the Bill further to amend the Salaries and Allowances of Officers of Parliament Act, 1953 and the
Salary and Allowances of Leaders of Opposition in Parliament Act, 1977, be taken into consideration."

The motion was adopted.

SHRIPRIYA RANJAN DASMUNSI (RAIGANJ): Sir, before you take clause by clause consideration of the Bill, | would like to say
something. There is a misgiving in the country that Indian Members of Parliament, Ministers, Speaker, Leaders of Opposition are
getting maximum financial benefits. My only appeal to the Government is that to dispel the truth, in comparison to other Members of
Parliament of other countries while we represent the highest number of population, the Government of India, through the I&B Ministry
must publish a document as to what Indian Members of Parliament are getting, what others are getting and what type of people and
how many people we represent. Unless this misgiving is dispelled, it will give a wrong impression. This is the impression that we are
looting the empire and getting everything. This should be settled. This is my only appeal to the Government.

SOME HON. MEMBERS: Yes, we agree with him.

MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.



The questioniis:

"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 3 vere added to the Bill.

Clause 1, the Enacting Formula and theLong Title were added to the Bill.

MR. CHAIRMAN : The Minister may nowmove that the Bill be passed.
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MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.



